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DENTAL COUNCIL OF INDIA _ |
NUI‘IFICA‘IK)N

New Delk, the 29th June, 2007

No, DE-130-2007.—1In excrcise of the powers conferred by Section 20 of the Dentists Act, 1948 {16 of 1948), the
Dental Council of India with the previous approval of the Central Govenunent, hereby makes the following regulations:—

1. Short title and commencement :— g " 0 S ar
_ (1) These Regulations may are called the Dental Comcil of India (stceﬂaneous) Regulations, 2007.
@  They shall come into force on the date of their publwahon inthe O£ﬁcml Gazette.

2. Criteria for Council’s Inspectots would be u follows: '

(a) Should possess quahﬁauon and experience for-(i) Prmdpal, (h) Professor, or (iii} Reader with minimum
3 years of teaching experience as Reader; |
(b) Person who is/has been an active teacher ina recogmzed Dcntal lnsutuuon can be appointed as Council’s
. Inspector;

{c) The Council’s Inspcctor shall be appumled prcfetably ﬁom outside the State;
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(d) No Council’s Inspectors can be uppointed thhout reoogmzed post graduanoq qualification in
Dentistry;

(e) Members of the Cou.ncll who is an aouvo tucher in a récognized Dental Insutunon can be appomtcd as
an Inspector.

".3. Provision for Permanent Council’s Inspectou $=The Council shall appoint senior teachers, as full time 7
. Council’s Inspectors to inspect the Dental Colleges with a remiumeration of Rs. 5,000 per day plus T.A. per inspection.’

4. Duties of Permanent Council’s Inspecﬁorl would beas l’ollows:—
() “carry out comprchensive inspection as per DC.[ norms,
() ‘Inspectors shall convey their observnuans. . _” .
' i) perform such other duties as may be entrusted to thcmby the council or by the President from time 0 time
and shall be responsible to the Council in all matters pertaining to their duties; - -
(iv) include in his report such other relevant observations as he may deem desirable.
5. DCI Inspectors to be pmd Rs. 2,500 as Inspection Pees.
6. Faculty ID Card issued by the Dental Council of India is mandaﬁory 7
7. Faculty cannot be accepted if he/she has been shown in more thar cne inspection in'one academic year.
8. The appointment of faculty in private deatal oollcges should be made through proper selection committee -
(as per Umver:suy Act of the concerned State).
9. Accreditation of Dental Insmuuons in the oount:ryby National Assmmcnt and Accreditation Council (NAAC)
is mandatory. . '
10. Biological Waste Management and Infection Control Mcasures are mandatory for all Dentat Insnrutlons and
. inDental Praulccs -
' 1 1. Allthe Universities in the countzy has to follow theminimnm gmdelmes aslaid down by the Dental Oouncﬂ of
India.
12, Increase of permanent advance with Secretary from Rs. 200 toRs. 5 000 to sanction expendlture of miscella-
neous and contingent nature. .

- 13. The penodxc inspection of the recognized- colleges hasto be done within 5 ycars to kcep acheck on the faculty
and to maintain the standards of dental education. Dental Institution appiymg to Council for slarting PG Courscs, the

. penodlc inspection is mandatory.

1

 Maj. Gen. (Retd.) P-N. AWASTHI, Secy. |
" [ADVT.IAV/98/2007-Exty] -

Printed by the Managcr. Govt. of "Indu Press, Ring Road, Mnyapm, New Delhi-110064
and Published by the Con.n'ollu' of Pnblwnnons, Delhi-110054.
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. dE—130—2014 —<afafFae a9 1948 T a1 20 R yacd AlFEAT FT YA BRI Y
TN B PR P §d WHfa ¥ IRAI T IRYS TIGERT WRA @ 994, 3[R0 & AET I

g 4 ¥ yma feAie 20 S, 2007 @ AT g9 RAw <@ uRwe (fafaw) faftem, 2007 A e
HeMeT R &

1. @y e g yad+
(M 34 fafami & wrdia g aReg (QRdy) (yger weiyE) fafas, 2015 @81 Se |
iy ¥ fof e SRER IoeE # 3 YERE B g | A 8 |

2. § < uRug (fafdwr) fafem, 2007 & #a d@m 14 R fe e fparfafe wfsfase &1
STgA:

“14. g & fav fpafafe
G fderor wden Mo B aife

Gy  wgEr e s Afsas 81 TRy R @ & e afffd grr <
ST ATfRy |

Giy uRve B PAfedt /uRedet &), [ yerR & ¥ @gEr ¥ yga gy o @ Rafa
H 99 favg BT/ <fdss oRag @ g A UfisT oR EER Aaeg B BT |

(v) 3 A SR gRT PET T0-UF UKIA fHar 9@r & a1 39D doiiare B AR
P B FRATG FE DI oA AR A/ TM0SE dRAS N gH o Gl 21

2436 GI/2015 )
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(v) T G B AT A B IFUEH B WY H wHEC: U Aldl R e
Aty |

(vi) &I QAR & S SRy, mm%ﬁﬁﬂqﬁwa%ﬁﬁma%mﬁﬁw
forar < @@ 21

e (Qargw) <. w8, 3. olien, FRiaEs afu
[fST9=—111 / 4 / 3T / 98 / 14]

g feweft : @ s oo wRdw <@ dRug (Afdw) fafem, 2007 wRa & vz & w100
we (4) # fa=Ti 29 S, 2007 & ARG B 9RIH 9§ YHIRE gL A |

DENTAL COUNCIL OF INDIA
NOTIFICATION
New Delhi, the 20" February, 2015

No. DE-130-2014.—In exercise of the powers conferred by Section 20 of the Dentists Act, 1948, the
Dental Council of India with the previous sanction of the Central Government, hereby makes the fn"owing

(3 83-90w3-5-Ln )

in Part 111, Section 4 of the Gazette of Ind1a Extraordmary, dated 29m June 2007 -
1. Short title and commencement:-

6)) These Regulations may be called the Dental Council of India (Miscellaneous)
(1* Amendment) Regulation, 2015.

(ii) They shali come inio force on the date of their publication in the Official Gazette.

2. In “Dental Council of India (Miscellaneous) Regulation, 2007”, the following inspection procedure,
shall be inserted at serial number 14:-

“14. Procedure of DCI Inspections

(i) The inspection should be strictly confidential.

(ii) The whole inspection necessarily be video-graphed and also be
viewed by the Executive Committee.

(iii)  The Council inspectors/visitors must sign an undertaking with
regard to legal/criminal action against him/her if found indulge in
any kind of corrupt practices.

(iv)  If any false affidavit is submitted by any faculty, action would be
initiated for cancellation of his/her registration and legal/criminal
action may also be initiated.

W) The dental colleges should normally be given one opportunity for
compliance in respect of their deficiencies.

(vi) Doctors from the Defence Services those are active teachers should
also be appointed as Council’s Inspectors.”

Col. (Retd.) Dr. S. K. OJHA, Offg. Secy.
[ADVT.-111/4/Exty./98/14]

Foot Note : The Principal Regulations namely, “Dental Council of India (Miscellaneous) Regulation, 2007~

were published in Part III, Section (4) of the Gazette of India vide Notification dated the
29" June, 2007.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by ihe Conirolier of Publications, Deihi-110034.
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